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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No.R A~ 183/82 In Date of decision: 2 -6 -2
OA- 426/91 and
MP-1564/92

Shri Vijay Kumar Bahl cesen Apalicant
Varsus

Union of India & DOre, ceee Respondents

CORAM:

The Hon'ble Mr. P,K, Kartha, Vice-Chairman {Judl,)

The Hon'ble Mr. B,N, Dhoundiyal, Administrative Memher,

1. Whether Reporters of local papers may be allowed
to see the Judgment?~(7&/
5

2. To be referred to the Reporters or not? v

(Judgement by Hon'ble Mr, P.K. Kartha, V.C.)

The petitioner in this R.A. is the original
rasoondant in DA-426/91 which was disposed of by judge-
mant dated 7.6.1591, The main asolication hatl hee=n filed
by Shri Vijay Kumar 8ahl against the rafusal of the
Chisf Town Planner, New Delhi, to permit withdrawal of
his notice for voluntary retirement, After going thm ugh
the records of the case carefully and hz2aring the learﬁed

counsel for both the marties, the Tribunal disposed of the
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application with the Follouiné_orders and directions:-

"(1) e set aside and quash the impugned order
dated 4,12, 1989 passed by the respondents
retiring the applicant from service U;B.F.
1. 1, 1990:

(2) The applicant shall bé deemed to have
continued in service as Planning Oraf tsman:

(3) The applicen t would be entitled to arrears
of pay anq‘allowances and all consequential
benefitsy

(4) 1In view of the above, the applicant would
be éntitled to Government accommodation on

. .payment of normal licence Fee;"

2. After going through the grounds raised in the
R;A., We do not see any error apparent on the face of
the judgement, The patitionef has also not brought out
any fresh facts ugrranting revieu 6F:the judgement, The,
R.A, is, accordingly, dismissed,

3, © The MP-1564/92 filed by the = titionsr praying
for condoning jthe delay "in filing the application is also

rgjected,

{ ‘ - NN .\,\,w}“ :

(8,N, Dhoundiyal) (P,K, Kartha) .
Administrative Member Vice-Chairman{(Judl, )



